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2198, SHAT SHASHI BHUSHAN : Will
the Miideter of HOME AFFAIRS bo plewed
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to state 3

{s) the total number of thieves arrested
in Delhi during the last six months for com-
mitting thefts, burglaries etc ;

{b) the total valuc of goods scized from
them ;

{c) the action taken against the persors s0
arrested § and

(d) whether goods s0 seized have since
been handed over to their actual owners and
if not, the reasons therefor and when the
goods are likely to be bhanded over to
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (s) 1208 persons were
arrested in the cases of thefts and  burglaries
during the last six months ie from 12,1972
to 31.2,1972,

{b) Ra. 38,23,728.22 paise,

(¢) 64 persons have becn discharged.
Cages of 517 persons are under investigation
and 627 persons have been challaned. Of the
persons challancd, 79 have been convicted, 3
scquitted and cases of 545 persons are pene
ding trial in courts.

(d) Such property seized by the police, is
returned under the orders of the court concer-
ned. Almost all the recovered property has
since been resored 1o its owners according to
the orders pamed by the courts concerned.
However, in wmec of the cases, the property
which is to be exhibited in the court during
trial, has not yet been restored to the owners,
The same will be restored to them on
the decision of she caset or on superdari, as
and when the orders are received from the
courts concerned.

Constraction of more Juils du Dolhi

2194, SHRI SHASHI BHUSHAN : Will
the Minister of HOME AFFAIRS be pleased
10 state §

(a) whether there id heavy rush of prison-
siers in the Dethi Central Jail, Tihar and that

there are many irregularities being committed
there

(b) whether Government propose o
cotmbruct some more jalls in the Capital ;

) if oo, where these jails are proposed
JoustaS snd when the land fur the pure
35 Mhely %0 iy aBlotted ?
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